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o!a there? If it does, do the reports 
mention as to how far the indigenous 
population takes part in that struggle?] 

^  ^
^  ^  ^  ?rg t,
3fk ?T fTTO t
1 1  f  i 

^  ^  ^
srr t̂ ^ I

[The Prime Minister (Shri JawsOiar- 
lal Nehru): There is no direct con
tact between the Government of India 
and the South African Indian Congress, 
nor do we get any report from that 
organisation. We have an Agent and 
a Secretary stationed in South Africa, 
through whom we get news about the 
situation there.]

^  ^  ^  5rr<̂  | ft> ^  %
^  ^  #  [+d^l 
’ iprt*?

[Sefh Goviiid Das: Has any news 
been received as to how far the in
digenous population takes part in that 
movement.]

3n^ I',
^  ^  ^  STRft t, ^  3n^
f  I

[Shri Jawaharlal Nehm: We get
lots of such news, through newspapers, 
also through our Agent.]
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[Dr. Ram Subhag Singh: The Presi
dent of the South African Indian 
Congress, Shri Dadoo has recently 
been ordered to resign from the 
Presidentship of the African Congress 
and to confine his movements to 
Transvaal only, for two years. Can 
it be taken to mean that the order has 
been issued with a view to check the 
passive resistance movement there?)

r̂*T§T«T ^ ^  ^

[Shri Jawaharlal Nehru: One does 
not require a keen mind to realise that 
the Government of that country is 
trying to stop this movement]

R e g i s t r a t i o n s  a t  E m p l o y m e n t  
E x c h a n g e s

•99. Shri Veiayudhan: Will the Minis
ter of Labour be pleased to state:

(a) the number of employees in the 
various categories registered with the 
Employment Exchanges of Ernakulam, 
Calicut and Trivandrum respectively;

(b) the number of persons who got 
employment; and

(c) whether any complaint was re
ceived from the public regarding the 
working of these Employment Ex
changes? .

The Minister of Commiialcatlons 
(Shri Jagjivan Ram): (a) The number 
of employmerit-seekers on the Live 
Registers of the Employment Ibcchanges 
at Ernakulam, Trivandrum and Kozhi
kode at the end of March, 1952 were :

Category Ernaku
lam

Trivan
drum

Kozhi
kode

1 2 3 4

Technical . 468 713 314
Clerical . 1448 1021 1445
UnskUled 1948 4580 2201
Others . 509 426 494

T o t a l  . 4363 6740 4454



117 Oral Answers 22 MAY. 1952 Oral Answers :118

(b) The number of persons placed 
in employmenf by these Exchanges 
were :

Emakulam.—991, during the period 
May, 1950—March, 1952.

Trivandrum,—626, during the period 
May. 1950—March, 1952.

Kozhikode.—20,504, during the period 
December, 1945—March, 1952.

(c) Yes. Two complaints regard
ing the Exchange at Trivandrum and 
two regarding the Exchai^e at 
Kozhikode were received during the 
period January, 1951 to March, 1952. 
No complaint was received regarding 
the Exchange at Emakulam during 
the same period.

. Shri Velayudban: May I know what 
action the Government have taken on 
the romplaints received from the 
Trivandrum and Kozhikode Exchanges?

Shri Jagjivan Ram: The complaint 
received from Trivandrum was found 
to be justified and the staff have 
been suitably dealt with. As regards 
Kozhikode the matter is still being 
investigated by the Regional Director.

Shri Telayadhan: May I know whe
ther the Government is in a position 
to give the nature of the complaints?

Shri Jagjivan Bam: Yes.- The com
plaint in Trivandrum was that replies 
to communications were much delayed. 
The complaint in Kozhikode was that 
the individual concerned was not con
sidered for a reserved vacancy.

Shri Telayadhan: May I know whe
ther there was any complaint regard
ing the corruption in these labour 
exchanges by the oflBcers?

Shri Jagjivan Earn: There was one 
complaint that persons who came with 
chits or recommendations were given 
preferences. This was investigated, 
but not much truth was found in it. 
The complaint was on account of the 
farct that the complainant v/as not 
getting assistance. Since then he has 
found employment.

Shri Velayudhan: May I know whe
ther the Employment Officer at 
Emakulam is refusing to register 
names in that particular exchange?

Shri Jagjivan Ram: That complaint 
has not come to our notice.

Shrimati Rena Chakravactty: Would 
the hon. Minister give the figures 
registered with emplo3nment .exchanges 
throuEjhout India for the last four 
years?

Shri Jagjivan Ram: That can be 
supplied.

Mr. Speaker: Instead of putting that 
as supplementary question, she might 
put a separate question.

Shriiuati Rcnu Chakravartty: Are
there any exchanges for agricultural 
labourers in rural areas?

Shri Jagjivan Ram: These exchanges 
are intended for skilled workers and 
agiicultural workers are covered by 
them.

Shri Nambiar: May I know whether 
after repeated applications for renewal, 
the age bar of 25 years is brought in 
to deny emplojrment to the applicants?

Shri Jagjivan Ram: No, Sir. Only 
those who do not send their renewal 
applications are not kept on the live 
register. As regards other things, 
it is not the concern of the Employ
ment Exchange, but of the emplojdng 
authorities.

Mr. Speaker: Now, we will proceed 
to the next question.

H e a l t h  I n s u r a n c e  S c h e m e

*100. Shri Velayadlian: Will the
Minister of Labour be pleased to state;

(a) the progress of the Health Insu
rance Scheme launched recently;

(b) what facilities were arranged for 
the medical examination of employees 
and whether any fee was levied from 
employees for this; and

(c) whether the allopathic system of 
medicine alone is recognised for the 
purpose of medical examination and 
granting of Certificates?

The Minister of Commanieations 
(Shri Jagjivan Ram): (a) The Em
ployees* State Insurance Scheme was 
introduced in the State of Delhi and 
in the Kanpur area of Uttar Pradesh 
with effect from the 24th February, 
1952. A statement showing the 
progress made has been laid on the 
Table [See Appendix I. annexure No. 
26.1

(b) All employees working in factor
ies to whom the Scheme applies are 
accepted as insured persons without 
medical inspection or examination and,, 
therefore, the question of levying fees 
does not arise. For Medical treat
ment and attendance of such insured 
persons, the following arrangements 
have been made:

Delhi.—Eight State Insurance Dis
pensaries and one Mobile State 
Insurance Dispensary for outlying 
places have been set up. In addition,




